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ORDER
(DATE OF HEARING : 8.2.2005)
These petitions were earlier heard on 9.12.2004, when, at the request of
the parties, hearing was adjourned for 8" February 2005, as the parties had

expressed a desire to resolve the issues through mutual discussion.

2. A fresh request has been received from the respondent, Transmission
Corporation of Andhra Pradesh Limited, for adjournment up to the first week of
March 2005 since, as stated, due to unavoidable circumstances, the discussions
could not be held between Government of Andhra Pradesh and Government of

Orissa.

3. Shri R.K. Mehta, Advocate, for the petitioner has sought to address the
issues, in view of the fact that no progress towards amicable settlement of the
disputes, could be made. However, none is present on behalf of the main
respondent, namely, Transmission Corporation of Andhra Pradesh. We propose

to give the last and final opportunity to the parties for resolving the disputes.

4, Accordingly, the petition be renotified for hearing on 17.3.2005, when the
petitions will be taken up ex parte, even in the absence of any of the parties. A

copy of this order be sent to all concerned.
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